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Feard Wi Faelr ey,
fafer 3tk == J3re,

fafer & s,

AT HasT, § feooll; 110001
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feATh 8-3-2018
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(THTIOT ITEd)
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gfafafr afa-

1= A &Y e e, @ 12/412, 37 faER, fReel-53

2- A1 &0 fer@e 9, 39 AT vd F diF gaar e, [
FF o, el oaw, A fed

3/ AT AR, IRENTS ghrss, A FF e, ored @, 78
feeelr
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fafer 3t = J9ew, A F Y [@eET, AT A0 409 v e, emEr
37, 715 feed-110001
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feATer 8-3-2018

reer
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cafFaal & RAfYE Temg Ued 71l Al ¢l SATT AT 3¢ @lg oY
TAE &7 H 39AY T

3-  HA e & A9 IR 9L garr & 7S guer #r d@ foar g1 H
geadt garT e i HREIS AR W A I3 FRAG & FeAd §
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aRfer & F76T 3 81 TeegaR, e &1 fAger fhar S gl

4- e e 3@ e @ FISC AN 8, A @ 90 T & sfiew
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gfada 3rdier X Ha&hdr g

70 A
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BEFORE SHRI R.K. SRIVASTAVA, DEPUTY LEGAL ADVISER AND
FIRST APPELLATE AUTHORITY (Judicial)
(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM NO. 424 ‘A’
WING, SHASTRI BHAWAN, NEW DELHI-110001

Appeal No. 4/DLA(RKS)/RTI/Jud/2017
IN THE MATTER OF:

Dr. Amit Kumar Aggamwal Hridayesh

R/o. Ward No.12, New Hospital Road,

Near Dr. K.V. Singh

Bilaspur (Rampur)

U.P. 244921 - Appellant
Versus

Central Public Information Officer (Jud)

Ministry of Law & Justice,

Department of Legal Affairs,

Room No.433, A-Wing,

Shastri Bhawan, New Delhi — 110001 - Respondent

Date : 09.05.2017 ORDER

Being dissatisfied with the information provided by CPIO with respect to appellant’s
original application dated 23.02.2017, the present appeal has been filed.

2, Notices were issued to the respective parties for hearing on 02.05.2017. However,
the Appellant vide letter dated 27.04.2017 received on 02.05.2017 requested to adjourn the
hearing and fix. for another date due to his pre-occupation on the date of hearing.
Considering the request made by the appellant, hearing of the case has been re-fixed for
09.05.2017. Appellant and CPIO are present in person.

3. Heard the Appellant and CPIO and perused the records carefully.

4, Information provided by the CPIO is a consolidated reply. The Appellant desires
point-wise information with respect to his renewal application for Additional Central
Government Counsel in District Rampur (UP). Since point-wise information has not been
provided by the CPIO, he is directed to provide point-wise information to the Appellant
within 20 days. Ordered accordingly.

5. In case the Appellant is aggrieved with this order, he may file a second appeal
before Hon'ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Place, New Delhi-
110066 within the time period as prescribed under the provisions of RT| Act, 2005.

@Qx\f\l\ﬂ’\/
(R.K. Srivastava)
Deputy Legal Adviser and

First Appellate Authority
Tel. No. 011- 23387543

1. Dr. Amit Kumar Aggarwal Hridayesh, R/o. Ward No.12, New Hospital Road,Near Dr.
K.V. Singh, Bilaspur (Rampur), U.P. 244921.

& Central Public Inforfnation Officer (Judl), Ministry of Law & Justice, Department of
Legal Affairs, Room N0.433, A-Wing, Shastri Bhawan, New Delhi — 110001.
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BEFORE SHRI R.K. SRIVASTAVA, DEPUTY LEGAL ADVISER AND
FIRST APPELLATE AUTHORITY (Judicial)
(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM NO.
424 'A’ WING, SHASTRI BHAWAN, NEW DELHI-110001

Appeal No. 6/DLA(RKS)/RTI/Jud/2017
IN THE MATTER OF:

Shri R.K. Singh, Advpcate

R.No. U.P.720/87

Ch.No.12, Dr. R.P. Bhawan, Judges Court,

Shahjahanpur (UP) _ - Appellant
Versus

Central Public Information Officer (Jud)

Ministry of Law & Justice,

Department of Legal Affairs,

Room No.415(C), A-Wing,

Shastri Bhawan, New Delhi — 110001 - Respondent

Date : 08.06.2017
ORDER

Being dissatisfied with the information provided by CPIO vide letter dated
01.05.2017 with respect to the Application of Shri R.K. Singh dated 12.04.2017, the
present Appeal has been filed.

2; Notices were issued “*- the respective parties and in response thereof,
Appellant is not present and CPIO is present in person. &

3. Heard the CPIO and perused the records carefully.

4. Vide application dated 12.04.2017, appellant sought information whether in
compliance of the order dated 28.12.2016, letters for engagement of
Standing/Additional Standing Government Counsel have been issued to the
concerned District Judges/Advocates and if already issued, then on what date it
was sent to District Judge, Shahjahanpur, UP. CPIO vide letter dated 01.05.2017
has informed the appellant that the order dated 28.12.2016 endorsed to all the
concerned District Judges and Advocates and the same is available on the official
website of the Department. Not being satisfied, the appellant has filed this appeal
stating that the information provided by the CPIO is not clear, incomplete and
misleading and has requested to direct the CPIO to provide the clear information.

8. The CPIO states that the number of Advocates engaged vide
aforementioned order dated 28.12.2016 was large, i.e. 146 in total and as such
copies of the Order were endorsed to a lengthy list of €oncerned people. It was also
observed that "while sending copies of similar orders to concerned District
Judges/Advocates, the same is returned undelivered due to various reasons. As
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such, in cases where the order is lengthy, it has come into practice to upload the
orders on the official website of this Department i.e.w.ww.lawmin.nic.in_in the link
“List of Empanelled Counsel” under the tab “Judicial Section” with the assumption
that the concerned District Judges and advocates may access the same from the
website. Such a practice is further substantiated when it is difficult to verify the
addresses of the concerned advocates and judges. In view of these circumstances
information as stated in the letter dated 01.05.2017 was provided to the applicant.

6. After issuance of the order dated 28.12.2016, scanned copy of the same
was placed on the official website of this Department. Now we are living in Digital
Era and e-publication is recognized world-wide. Government is implementing digital
monitoring and electronic administration to facilitate paperless transaction. Placing
the order on the official website is also one of the mode of publication. Further,
considering the difficulties explained by the CPIO in sending copies of the order
individually to all concerned, the information provided by the CPIO is correct.

7. In view of the above, on merits appeal deserves to be dismissed and the
same is dismissed accordingly.
8. In case the Appellant is aggrieved with this order, he may file a second appeal

before Hon'ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Place, New Delhi-
110066 within the time period as prescribed under the provisions of RTI Act, 2005.

SR
(R.K. Srivastava)
Deputy Legal Adviser and
First Appellate Authority
Tel. No. 011423387543

p I8 Shri R.K. Singh, Advocate, R.No. U.P.720/87, Ch.No.12, Dr. R.P. Bhawan,
Judges Court, Shahjahanpur (UP)

2. «,entral Public Information Officer (Judl), Ministry of Law & Justice,
Department of Legal Affairs, Room No0.415-C, A-Wing, Shastri Bhawan, New
Delhi — 110001.

—~
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RTI Matter

BEFORE SHRI RAJVEER SINGH VERMA, JOINT SECRETARY &
LEGAL ADVISER AND FIRST APPELLATE AUTHORITY (NOTARY)

(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM
NO.411-A, ‘A’ WING, 4" FLOOR, SHASTRI BHAWAN, NEW DELHI-110001.

Appeal — F.No.R-21/431/2017-NC

IN THE MATTER OF :

Shri Anoop Kumar Dubey

Advocate, R/o 130, Kukikhel, Near Ram Madical Store

Kaimgng, Distt-Farrukhabad

U.P-209502 ........Appellant

Versus

Central Public Information Officer (NC)
Ministry of Law & Justice

Department of Legal Affairs,
R.N0.433(A), Shastri Bhawan

New Delhi

Date:08.12.2017
Being dissatisfied with the action of CPIO the present appeal has been filed.

2. Notices were issued to the respective parties and in response thereof CPIO is
present in person whereas the appellant has neither turned up in person nor
submitted any submissions by any mode, hence the appeal is being disposed of
basing upon the material available on record and after hearing the CPIO.

3. On perusal of relevant records made available by the CPIO it is revealed
therefrom that required information has already been furnished to the RT| application
of the appellant on 12.09.2017. The CPIO has clearly informed that there is no such
type circular issued as Notaries are appointed on the basis of the recommendation
made by the Interview Board. Interview Board recommends name of the successful
contender on the basis of the performance of the individual concerned.

4. So far merits of appeals are concerned, it deserves to be dismissed.
5. * The appeal is dismissed accordingly.
6. In case, the Appellant is aggrieved with the order, he may file a second

appeal before Hon'ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Place,
New Delhi-110066 within the time period as prescribed under the provisions of RTI
Act, 2005.

P
.///
(R.S. Verma)
Joint Secretary & Legal Adviser And
First Appellate Authority

Tel.No.011-23384162
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RTI Matter

BEFORE SHRI RAJVEER SINGH VERMA, JOINT SECRETARY &
LEGAL ADVISER AND FIRST APPELLATE AUTHORITY (NOTARY)

(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM
NO.411-A, ‘A’ WING, 4" FLOOR, SHASTRI BHAWAN, NEW DELHI-110001.

Appeal — F.No.R-21/768/2017-NC

IN THE MATTER OF :

Shri Nand KumarJha Appellant
House No.854, Kalash Kutir

Sector 31, Faridabad,

Harayana - 121003

Versus
Central Public Information Officer (NC)
Ministry of Law & Justice
Department of Legal Affairs,
R.N0.433(A), Shastri Bhawan
New Delhi

ORDER

Date: 11.12.2017

Being dissatisfied with the action of CPIO the present appeal has been filed.

2. Parties were informed about the date of hearing ie. 28.11.2017
(0n20.11.2017) in the chamber of the First Appellate Authority orally where the
Appellant and CPIO were present in person. On 28.11.2017 and in response thereof
CPIO is present in person whereas the appellant has neither turned up in person nor
submitted any submissions by any mode, hence the appeal is being disposed of
basing upon the material available on record and after hearing the CPIO.

3. On perusal of relevant records made available by the CPIO it is revealed
therefrom that required information has already been furnished to the RTI application
of the appellant on 03.11.2017.

4, So far merits of appeals are concerned, it deserves to be dismissed.
5 The appeal is dismissed accordingly‘
6. In case, the Appellant is aggrieved with the order, he may file a second

appeal before Hon'ble CIC, 2" Floor, August Kranti Bhawan, Bhikaji Cama Place,
New Delhi-110066 within the time period as prescribed under the provisions of RTI
Act, 2005.

(RIS. Verma)

Joint Secretary & Legal Adviser And
First Appellate Authority
Tel.No.011-23384162

Shri Nand Kumar Jha, House No.854, Kalash KutirSector 31, Faridabad,
Harayana 121003

Central Public Information Officer (NC), Ministry of Law & Justice, Department of
Legal Affairs, Room No.433, A-Wing, Shastri Bhawan, New Delhi.
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RTI| Matter

BEFORE SHRI RAJVEER SINGH VERMA, JOINT SECRETARY &
LEGAL ADVISER AND FIRST APPELLATE AUTHORITY (NOTARY)

(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM
NO.411-A, ‘A’ WING, 4" FLOOR, SHASTRI BHAWAN, NEW DELHI-110001.

Appeal — F.No.R-21/611/2016-NC

IN THE MATTER OF :

Shri Chandra Prakash Dixit
Advocate
Dixit Bhawan
Kaserukheda
Meerut
Versus

Central Public Information Officer (NC)
Ministry of Law & Justice
Department of Legal Affairs,
R.N0.433(A), Shastri Bhawan
New Delhi
ORDER

Date: 20.12.2017

Being dissatisfied with the action of CPIO the present appeal has been filed.

2. Notices were issued to the respective parties and in response thereof CPIO as
well as Appellant are present.

3. The CPIO has stated that in exercise of powers conferred under Section
15 of the Notaries Act, 1952 the Central Government amended the Notaries Rules,
1956 vide Notification dated 4™ March, 2014. As per the amended Rule 8B an
application for renewal of Certificate of Practice is required to be submitted to the
appropriate Government before ‘six’ months from the date of expiry of its validity
period. His Certificate of Practice was valid till 21.04.2015. Initially, he had
approached for renewal of his Certificate of Practice as Notary vide application dated
14.04.2015 which was received in this Ministry on 27.04.2015 i.e. after expiry of its
validity period and there was delay of 6 months and 6 days.

According to the amended Rule, it should have reached to this Department before
six months of the expiry of Certificate i.e. on or before 21.10.2014. The statutory
provisions do not empower the appropriate Government to exercise its discretion
against the provisions of the Notaries Act and Notaries Rules. The statutory authority
becomes functus officio after the expiry of validity period of the certificate and has the
power to consider renewal of Certificate of Practice which has been received in this
Department before expiry of its validity period. He may apply afresh; if he wishes so
and if so applied his application will be considered as per law and procedure.

4, So far merits of appeals are concerned, it deserves to be dismissed.
B The appeal is dismissed accordingly.
6. In case, the Appellant is aggrieved with the order, he may file a second

appeal before Hon'ble CIC, 2™ Floor, August Kranti Bhawan, Bhikaji Cama Place,
New Delhi-110066 within the time period as prescribed under the provisions of RTI
Act, 2005.




\

4 (R.S. Verma)
¢ Joint Secretary & Legal Adviser And
; First Appellate Authority

Tel.No.011-23384162

1. Shri Shri Chandra Prakash Dixit, Advocate, Dixit Bhawan, Kaserukheda,
Meerut

2. Central Public Information Officer (NC), Ministry of Law & Justice, Department
of Legal Affairs, Room No.433, A-Wing, Shastri Bhawan, New Delhi.
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RTI Matter

BEFORE SHRI RAJVEER SINGH VERMA, JOINT SECRETARY &
LEGAL ADVISER AND FIRST APPELLATE AUTHORITY (NOTARY)

(Under Section 19(1) of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM
NO.411-A, ‘A’ WING, 4" FLOOR, SHASTRI BHAWAN, NEW DELHI-110001.

Appeal — F.No.R-21/815/2017-NC

IN THE MATTER OF :

Shri Balkrishna Begrajka,
Advocate
Sector-5/846, SF-2, Vaishali
Ghaziabad, (U.P)
Pin-201010
Versus

Central Public Information Officer (NC)
Ministry of Law & Justice
Department of Legal Affairs,
R.N0.433(A), Shastri Bhawan
New Delhi
ORDER

Date: 16.01.2018

Being dissatisfied with the action of CPIO the present appeal has been filed.

2. Notices were issued to the respective parties and in response thereof CPIO as
well as Appellant are present.

3. The Appellant had submitted his application for appointment as Notary in the
month of December, 2015 to this Department. It was not forwarded by the concerned
District Judge or the Presiding Officer of the Court or Tribunal where he was
practicing as an Advocate and the same was returned to him vide letter dated
10.03.2016 issued by this Department. In response to RTI application of the
Appellant, the CPIO had vide letter dated 28.11.2017 informed about the same to
him.

4, | have seen Appellant's application dated nil and it is revealed therefrom
that the Appellant had left the column 10(3) and (4) of the application blank and even
last para of the application has not been filled by the Appellant

5. On’perusal of relevant records made available by the CPIO it is revealed
therefrom that required information has already been furnished to the RTI application
of the Appellant on 28.11.2017.




6. So far merits of appeals are concerned, it deserves to be dismissed.

7. The appeal is dismissed accordingly.

8. In case, the Appellant is aggrieved with the order, he may file a second appeal
before Hon'ble CIC, Baba Gang Nath Marg, Munirka, New Delhi-110067 within the
time period as prescribed under the provisions of RTI Act, 2005.

(R.S. Verma)

Joint Secretary & Legal Adviser And
First Appellate Authority
Tel.No.011-23384162

(a) Shri Balkrishna Begrajka, Advocate, Sector-5/846, SF-2, Vaishali,
Ghaziabad (U.P) Pin-201010.

(b)  Central Public Information Officer (NC), Ministry of Law & Justice,
Department of Legal Affairs, Room No.433, A-Wing, Shastri Bhawan,
New Delhi.
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